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DISPUTE OVER ROYALTY ON ASSAM OH, 

    SHRI A. D. MANIf  
285, SHRI R. N. KAKATI: 

Will the Minister of MINES AND FUEL 
be pleased to state: 

(a) what are the points on which there 
are differences between the Government 
of Assam and the Government of India 
on the question of royalty on Assam oil; 

(b) whether this dispute is to be 
referred to the Supreme Court for its 
advisory opinion; and 

(c) if so, what are the ponts oa which 
the advisory opinion will be sought? 

THE MINISTER OV MINES am* FUEL 
(SHRI K. D. MALAVIYA): (a) The 
differences relate to (i) the method of 
calculating well-head value for the 
purpose of calculating royalty and (ii) the 
competence of the Central Government to 
determine royalty unilaterally. 

(b) At present there is no proposal to 
refer the differences to the Supreme 
Court 

(c) Does not arise. 

SHRI ARJUN ARORA: May I know if 
the differences between the Central 

fThe question was actually asked on 
the floor of the House by Shri A. D, 
Mani. 
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Government and the Assam Government 
have led to the suspension of the 
exploration of oil in Assam? 

SHRI K D. MALAVIYA: Yes. Un-
fortunately due to these points not being 
resoived soon, t*>e programme of 
exploration of oil in Assam has been 
slowed down. 

SHRI A. D. MANI: When the com-
petence of the Central Government has 
been questioned by the State Govern-
ment, what is the difficulty in the Central 
Government asking the Supreme Court 
for an advisory opinion so that this 
matter may be finally settled? 

SHRI K. D. MALAVIYA: Both the 
Governments have agreed to have a third 
party with a view to deciding this matter 
of the constitutional issue to the 
satisfaction <sf both. It is now being 
considered as to how this third party has 
to be selected with regard to settling 
these issues. 

SHRI A D. MANI: Is it a fact that the 
Assam Government has proposed that 
this dispute should be referred to the hon. 
Finance Minister, Shri Morarji Desai, for 
arbitration and, if so, does the Central 
Government accept the position that the 
Government of Assam has got an equal 
position with the Central Government 
under the Oil Development Act? 

SHRI K. D. MALAVIYA: The Gov-
ernment of India is exipecting a formal 
intimation from the State Government 
with regard to the points on which 
agreements have already been arrived at 
by mutual consultation. As soon as a 
formal intimation is received by the 
Government of India from them, the rest 
will proceed. 

SHRI A. D. MANI: If the contention of 
the Assam Government is accepted by 
the Central Government, would it not 
mean that the price of crude oil would be 
much higher in Assam than in any other 
part of the country? 

SHRI K. D. MALAVIYA: Yes, if the 
contention of the Assam Government 

is accepted Dy the u-overnmem 01 India, 
the entire price structure of crude oil in 
India will be disturbed. 

SHRI R. N. KAKATI: May I know 
whether the Assam Government was 
consulted at the time of fixing the 
royalty? 

SHRI K. D. MALAVIYA: In the usual 
way the Central Government have a right 
to fix the royalty in respect of the price 
of crude oil, and constitutionally, the 
Government of Ind a has the legitimate 
right to Pi it. 

SHRI ARJUN ARORA: Is it a fact that, 
the O.N.G. and the Oil India were not 
granted licences for exploration by the 
Assam Government and as a result of it 
one season has already been lost and that 
there is a risk of 

   another  season  of  exploration being 
   lost' 

SHRI K. D. MALAVIYA: Although 
this is a fact that there has been delay on 
account of this unfortunate difference not 
being resolved, we hope now that soon 
we shall receive some intimation from 
the Assam Government which will 
enable us to proceed in the matter of the 
odl exploration programme. 

SHRI R. N. KAKATI: May I know 
whether it is a fact that it is only in the 
Supplementary Agreement with the Oil 
India Limited, later on that the royalty on 
Assam crude oil has been reduced and 
whelher it is also a fact that this 
Supplementary Agreement was not 
shown even to the Chief Mnister of 
Assam although he personally requested 
for it? 

SHRI K. D. MALAVIYA: The sup-
plementary agreement was shown to the 
Assam Government. It is a fact that 
according to the revised rate of royalty, 
the income of the Government of Assam 
will be reduced because the royalty will 
be reduced. 

SHRI M P. BHARGAVA: May I» know 
whether ft is a fact that th« Government 
of    Assam have sent   a 
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protest note against some of the pro-
nouncements and actions of the Minister of 
Mines and Fuel? 

SHRI K. D. MALAVIYA: No. Sir. 

SHRI A. D. MANI: I would like to ask the 
hon. Minister whether it is not a fact that 
when the Oil India Ltd. was formed in 1955, 
the Oil India paid a rale of Rs. 10 per ton and 
later rioted to reduce the rate by 50 per cent.? 
Is this statement correct? 

SHRI K. D. MALAVIYA: The rate of royalty 
charged by the Assam Government and paid 
by the Oil India - Ltd. in 1955 was governed 
by a set of • conditions different from those 
obtaining after the supplementary agreement, 
because the price structure of crude oil has 
been rev'sed after this agreement. 

 
tf EXPENDITURE     INCURRED      ON      THE . 

CENTRAL AGENCY SECTION 

*286. SHRI B. N. BHARGAVA: Will the 
Minister of LAW be pleased to .state: 

(a) what was the share of (i) the Centre and 
(ii) the States in the expenditure incurred 
during the year 1961-62 on the Central 
Agency Section; and 

(b) since when the various States are 
participating in this Scheme?] 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW (SHRI B. MISRA) : (a) 
and (to) A statement is placed on the Table of 
the House. 

STATEMENT 

(a) The shares of the Union and State 
Governments towards the contribution for 
expenses of the Central Agency Section for 
the per od from 1st January, 1961, to 31st 
December, 1961, was as follows: 

Rs. 
(i) Central Government .  53>4S3"Sl 
(n) State Governments .        . 91,009-08 
(tit) Reserve Bank of India 545 -4° 

N.B.—The shares for 1962 will be 
determined at the end of the year as the 
Central Agency Scheme observes the 
calendar year for the purposes of accounting. 

(b; The following are .the States 
part'cipating in the Central Agency Scheme 
from the dates shown against them: 

• 

Name of State Dat« 

Andhra Pradesh 19-3-54 
Bihar 4-8-50 
Bombay     (Maharashtra    and 

Gujarat)      .... 4-8-50 
Mysore             .... 4-8-50 
Madras?          .... 4-8-50 
Orissa              .... 4-8-50 
Punjab            .        . 4-8-51 
Rajasthan        .... 4-8-50 
Jammu and  Kashmir 24-12-54 

^Withdrew from the Scheme on 20.9.1954 
but re-joined on    30.11.1955. 

Has    withdrawn    with    effect    from 
1.6.1962. 

t[   ]   Hindi  translation. 


